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8 	28.7.9 	M.A a379/94 r2ad with O.206/94 

It was mentioned by Mr.khaya 

Nisrira, learned 'dd1t1onal standing Counel 

that Shri Amareswar Kandi has since been 
posted as temporary status Group-fl in 160 

rchaeelogical ttiseum at Konark, and that 

the orders initially passed by the 

Super intending Archaeologist, Bhubaneswar, 

have subsequently been ratified by a 

covering orders issued by the &uperintening 

Archaeologist, Calcutta. Thus the grievarce 
of the petitioner contained in the origiräl 

application has been settled. There 18 tFUs 

nothing further to adjudicate in the mattr. 

The case is closed and disposed of 
accordingly. MISC.Application No.379/94 

is also accord irxly disposed of. 
	 C1p)' 

Send a copy of this order to 

the opposite parties and a copy of the 	 ft -U 

order be made available to the counsel 	O() hiu 

for both sides. 	 k 	&riW 
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